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CP No. 15/2011

None for the parties, despite repeated notices were issued by this
Tribunal. Shri M.K.Bagri, learned OL present on behalf of the
Central Govt. He submits that a copy of the present Company petition
has not madc available to his office by the petitioner Company.

As in the present matter, there is no representation from
petitioner side since 3t July, 2017 further 28.7.2017 and 30.8.2017.
Therefore, it can be infered that the petitioner is not sincere enough
to pursue the matter before this Tribunal nor is interested in the
company scheme, which is subject matter of the present petition.

Hence, the present petition is dismissed in default for want of

prosecution.
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Dated:12.09.2017 Shri H.P. Chaturvedi, Member (Juaicia)
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